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The Lok Sabha divided:
Division No. 7]

Alvares, Shri

Aney, Dr. M.5.

fanerjee, Shri 5. M.

fheel, Shri P. H.

Dandekar, Shri N.

F.echhavaiya, Shri Hukam Chand

Aiva, Shri A. §
Barkataki, Shrimati Renuka
Barua, Shri R.
Basappa, Shri
Baywant, Shni
Bhatacharyya, Shri C. K.
Brajeshwar Prasad, Shri
Chandrabhan Singh, Shri
Chandrasckhar, Shrimati
Chaudhuri, Shrimati Kamala
Chavan, Shri Y.B.
Chavda, Shrimati Johraben
ade, Shri
Dieshmukh, Shri Shivaji Rao S.
Dighe, Shri
Derai, Shri Kasinatha
Dwubey, Shri R, G.
Elavaperumal, Shri
Harvani, Shri Apsar
Hazarika, ShriJ. N,
Hem Raij, Shri
1abal Singh, Shri
Jadhav, Shri Tulshidas
jouabi, Shrimati Subhadra
Kamble, Shri
monakasabei, Shri
Mr. Deputy-Speaker:
of the Division is:
Ayes: 17; Noes: 178

Integration
AYES [14.56 hrs,

Kapur Singh, Shri MNath Pui, Shri
Krishnapal Singh, Shri Rapgs, Shri

Mahida, Shri Shastri, Shri Prakash Vir
Masani, Shri M. R. Singha, Shri Y. N.
Mukherjee, Shri H. N. Swamy, Shri Sivamurthi
MNambiar, Shri

NOES

Kedaria Shri C. M. Patmik, Shri B. C.
Keishing, Shri Rishang Prawp Singh, Shri
Khbadilkar, Shri Raideo Singh, Shri
Kindar Lal, Shri Ram Swarup, Shri
Koujalgl, Shri H. V. Rane, Shri

Lalit Sen, Shri Rao, Shri Jaganatha
Laxmi Bai, Shrimati Raut, Shri Bhola
Mshadeva Prasad, Dr. Roy, Shri Biswanath
Mahishi, Shrimati Saroini Saiga), Shri A. S.
Malaichami, Shri Satysbhama Devi, Shrimati
Mandal, Shri Yamuna Prasad Shashtri, Shri Ramanand
Maotri, Shri Sheo Nerain, Shri
Mehbrota, Shri Braj Bihari Siddananiappa, Shri
Mishr, Shri Bibhut Siddiah, Shri

Mishra, Shri Bibudhendra Singh, Shri K. K.

More, Shri K. L. Sioha, Shrimati Tarkeshwagi
Mare, Shri S. 5. Sonavane, Shri

Mukne, Shri Surys Prasad, Shri
Murli Manohar, Shri Swamy, Shri M. P.
Muthish, Shri Tiwasi, Shri D. N.
Nigam, Shrimati Savieri Tiwary, Shri K. N.
Pande, Shri K. N. Tiwary, Shri R.S.

Patel, Shri P. K., Vaishys, Shri M. B,
Pail, Shri D.S. Verma, Shri K.K.

Patil, Shri §. B. Yadav, Shri Ram Harkh
Patil. Shri T A. Yadave, Shri B. P.

The result bers of Parliament be appointed
to chalk out a scheme for com-
plete national integration and

The Resolution was negatived, with that end in view recommend

Dr. M, S. Aney: I have wrongly
voted for ‘Noes’' instead of for 'Ayes’.
My vote also may be added to ‘Ayes’.

Mr. Deputy-Speaker:
ment will be recorded.

to Government to take necessary
steps, particularly in regard to
the merger of the Union Terri-
tories ‘of Goa and Nagar Haveli
That state- in Maharashtra, Pondicherry in

It does not Madras and Daman and Diu in

ifTect the merits of the case. Gujarat, before the next General
Elections.”
14.56 hrs,
RESOLUTION RE: NATIONAL Shri Shinkre (Marmagoa): May I

INTEGRATION

say a word?

Shri Sonavane (Pandharpur): I

beg to move:

Mr. Deputy-Speaker: Not now.

“This House is of opinion that Let me first place the resolution be-
@ Committee consisting of Mem- fore the House.

1603 (Ai) LSD-—T,
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[Mr. Deputy-Speaker]
Resolution moved:

“This House iz of opinion that
a Committee consisting of Mem-
bers of Parliament be appointed
to chalk out a scheme for com-
plete national integration and
with that end in view recommend
to Government to take necessary
steps, particularly in regard to
the merger of the Union Terri-
tories of Goa and Nagar Haveli
in Maharashtra, Pondicherry in
Madras and Daman and Diu in
Gujarat, before the next General
Elections.”

Now, the hon, Home Minister.

Shri Alvares (Panjim): 1 have an
identical motion. May I move it?

Shri Shinkre: Before the Home
Minister says anything, may I say one
word? This is for his own considera-
tion,

Mr. Deputy-Speaker: After the
Home Minister, I shall call the hon.
Member, if necessary.

Shri P, B. Patel (Patan): May I
know whether when the resolution is
before the House, the Home Minister
can reply to it, without its having
been discussed? Is that proper?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): I
am not replying.

Shri P. R. Patel: Is that according
1o the rules? '

Mr. Deputy-Speaker: He is not

replying.

Shri P. R, Patel: It may be a state-
ment that he may be making. Even
then, can he make 3 statement on this
without the resolution having been
discussed before that?

Shri Hathi: This is a rather im-
portant and delicate matter. Although
the resolution mentions about the ap-
pointment of a committee, in fact, it
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deals with the question of merger of
certain Union Territories with diffe-
rent States. These are delicate and
important matters which require care-
ful consideration by all the States
concerned.

In view of this, I beg to move:

“That the debate on the reso-
lution be adjourned.”.
Shri Alvares: I have an identica:
motion.

Mr. Deputy-Speaker: Is the hon
Member opposing this motion of th=
Home Minister?

Shri Shinkre: I want to say a word
about the motion of my hon. friend
Shri Alvares.

Mr. Deputy-Speaker: Is the hon.
Member opposing the motion of the
Home Minister?

Shri P, R. Patel: The motion mov-
ed by the hon. Minister is for the ad-
journment of the discussion, I have
nothing to say against it and I can
understand it. But the way in which
it is done does harm to the other parts
of the country.

Mr. Deputy-Speaker: Is the hon.
Member opposing the adjournment of
the debate?

Shri H, N. Mukerjee (Calcutia
Central): I do not quite understand
the reasons why the hon. Minister has
chosen to ask for an adjournment
This is a motion of which notice was
given in proper time by the Member
over there. He has read it out and
placed it before the House and has
suggested certain reasons for it, name-
ly the desirability of implementins
our jdeas about nationa] integratiorn
and so on and so forth. The Home -
Minister suggests that many delicats
questions are involved and, therefore.
discussion of this should be postponed
1 cannot quite understand it. If =
matter is acceptable on principle and
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if in the execution of that principle
certain delays are involved . . .

15 hrs.

Mr, Deputy-Speaker: We are not
going into the merits now.

Shri H, N. Mukerjee: No, Sir, I
am opposing the idea that the Minister
has put forward that the matter be
adjourned, I would seek a clarifica-
tion from you after a while perhaps.

It is open to the House, I believe,
at this particular point of time to re-
iterate its espousal of certain prineci-
ples in regard to national integration.
It is open to this House also to be
told by the Home Minister what ex-
actly are the delicate and difficult pro-
blems involved in implementation of
the principle of national integration.
There is no question as far as I am
concerned, and in the mind of al-
most every other member of this
House that the principle of linguistic
states is a principle which is part of
our entire political and social set-up.
It may be that in a particular area
to apply that principle might require
some little time on account of some
very special requirement of the re-
gion. That is g different matter, What
I wish from Government today is in
answer to a resolution of this sort a
reiteration of the acceptance of the
principle of national integration, and
I would like Government to tell us
something more about the difficulties
of the situation, If, for instance, over
the question of Goa’s getting into
Maharashtra or of Pondicherry’s mer-
ger into Madras or of Daman and Diu
becoming incorporated in Gujarat,
there are certain difficulties, they
should not be discussed in a hush hush
atmosphere in the private meetings of
Maharashtrians or of Kanarese Mem-
bers or God knows who else. I do
not understand that kind of thing. I
want Parliament to take cognisance of
these matters openly because, after all
we are strong enough to face whatever
difficulties are there. If we are facing
difficulties in relation to China, Pak-
istan and so many other things, these
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National
Integration
footling little difficulties inside of ouf
own country can be discussed openly
and in a courageous manner,
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That is why I oppose the ides of
adjournment. I wish there is a free
and frank discussion of these issues
involved, I take it Members of Par-
liament are responsible enough not tu
speak in g manner which would add
to whatever fire might be smouldering
in Belgaum or elsewhere. We could
certainly try to order our conduct ac-
cording to canong of parliamentary
propriety, but there is reason why
we should stop discussion of this mat-
ter merely because gome pourparlers
are going on behind the scenes—I saw
some symptoms of it in the Central
Hall of Parliament, but T am not going
to refer to what has happened in the
precincts of Parliament inside this
House.

Therefore, I believe that opportu-
nity should be given to this House.
When the Member concerned has
moved his resolution, I expect him to
give the reasons angd then this House
should discuss the matter, The Home
Minister later on might tell us what
Government's view is. But I would
expect that Government reiterates its
acceptance of the principle of linguis-
tic integration of all our States into
the Indian Union, and Government
should give some indication of the
difficulties which are causing delay in
the implementation of this policy.

Dr, M. S, Amey (Nagpur): The
Government has not committed itself
to the principle that the linguistic
principle is the only ecriterion for the
reorganisation of States.

Shri §. M. Banerjee (Kanpur): I
want to oppose the adjournment. This
is merely a non-official resolution. The
general practice, as we have seen
during these 8 years. in connection
with resolutions is for the mover to
withdraw if it he is a member of the
ruling party and if it is not acceptable
to Government. That is one thing.
Secondly, this resolution has the as-
pect of national integration in view.
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[Shri S. M. Banerjee]

merger of certain Union Territories
with various States, Some Members
will express their wviews on these
matters. I know there is some dis-
pute between two States. But after
all, we have every right, whether
Members come from north, south, east
or west or any part of the country,
20 express our views. Moreover, if it
is adjourned today, will it not come
up on the next day in the same ses-
sion? Then again adjournment will
be moved . ..

Mr. Deputy-Speaker: We wil] see.

Shri 5. M, Banerjee: The state-
ment made by a Cabinet Minister that
for ten years Goa would continue to
be under the Centre has created all
these things. The Defence Minister
has also been criticised by others.

Therefore, 1 feel that a discussion
should be allowed. We know our
responsibilities fully well. ~—We are
equally concerned with these matters
and we shall not generate heat which
will change the complexion of the
discussion, I plead that discussion
should be allowed now.

st s et (fawatT )
ITETT AV, T3 GAG F A AR
T 92 9147 1L & 7% Tedw A F
TH TR F AT R OIAX G,
Zidd  TEAT 7Y fRT 37 KT IAAT T
A 97 T § I8 AFTH AT qEEAT
faspa faqz =, @1 sodAr fraaar
vz %7 31 1 faepT al fafa
TR F Avgd W g 1 A A FET
1 fF a2 9 FTTT FOAA0 ATAAT |
2AIT QEF II0F AT F ATATL I70 9T
A AT 9T 1 %7, T2 AT
Fqr AF TTAT FT TFY, AfwA W
F  Aaqg AT A dfaamy &
ST 370 T TE gU F 1 FE A9
ATTA ATHT AT & § a9 T FC FEY
£ 1 1961 ¥ TAT TAIA gAT 1 A
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g IF gH IT GFT g 3 arr fF
gl o fratew s % 1 W= ®
Tgi 7 faatew gu w17 a0 & e
T AOE 3T AW F gy ¥ v,
ST OF XN A1 W g a@l ¥ A,
e warfsai Jwam &Y caqeAar
# o s e # A 7 fawry &
Ffauee ®WT 1 sGagFwamiA
AT a8 i faan fF e S 88
WA FT TAT @A FY A5 AT A&
% zafed wm % waras ¥ a9 fyar
feraT =T

Mr. Deputy-Speaker: Let us not go
into the merits,

A WETER WE 3T FEA
1 afawm 78 2 F 9w g 3w
TEIE ®1 P w7 FT 98 qE T
AT HTHIA IFA § FeAT AT & |
& fidgs o RO EfF 5@ A
M F A Y awens §, § fard
T T F g¥a7g § 11 & 790 H
7tz awg v faadra afafemd ZR
qTHIL I §9F I AT 7 @ 8,
MEFOELF arag AT T

# amgar g f& g weAE F o
¥ 92X gAY wEiEw g9 §A 4 oa@
wTeATaA § 6 ST wFATE A1 99 T
TEATT |, 39 99 & 9
feafa & gwit s ag oo & avaew o
qIAT T /A qIT g , TG W

937 &1 #gfra q f&ar s17 A 349
Ty FIAY |
st & (@rofid ) o e

HERA, AT ¥ g § oF  wede
5t qfeqr ¥ fear 7k 0w 2T
ot s & faar ’

Mr. Deputy-Speaker:
go into the merits.

Let us not



2235 Resolution re:

st a8 : & garar =agar g 5w
FeATa ®1 wqf 41 Ag w7 awfzy  f
A AT A e w1 AE A AFA
ENEARAN T FATE |

I TH| EeHIA FT A9E § 0F
qEW ®TIA g1 HIT ARTE a9
0 TET ¥ 999 # 39 fawg § fw
aqr  FFsw wEMma fEy oAy
| IFC AR W H s qEmEe
FrETEAw JETET T & 1 # ATEaT §
f& @ g ®1 =i w9 X
UZY WTEA FTATE & FEeAe fgar ay
f& ag 3@ wwT@ #1 AR FOO
#T  AHT Y AT FT ATIATHT FT
AT wom | Hamma g fegw A
wme #Y feafa o=l g wdf A,
dar  f§ wEAAw GeEm, S AT,
¥ wEr 2, F wWOT AT ATET
F afafea Tm # gwET WiTar
& I TE wEWA W Ag! "rar
NEA AT AWEATHT KT HIA AT H#
(A FT DY 451 AT | ATHA §F
g s faw zd JarFwar g o fev
zar ¥ o mevemT &

ot %o [fo. wgE (SofrT)
IqTerE FY, & WIT FT ATRS AHAT
Hel WEERW § WHAT FAT ATEAT
feagga faag ot agd 9 E | 489
e F 6 wgEE WA F qACH a4
yema fazgr & #wa & 1 A
9 ¥ 9 75 X gy faum ¥ @w @
]| H A ol A AT Tfed,
et W Tw g wfax gwoEw
A FTREAT FH AT G §——TAT AT
T FG, O TO AW F AR FG |
T U9 GWEqTHI T A TIEIA AT
% SH¥ ol syeeqT gOw g & |
s far & oy &7 Ao 99 ¥ frdew
FWT % ag ¥9 w1 0 989 g

=

L
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Integration

Shri C, K, Bhattacharyya (Raiganj):
Could I say a few words?
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Mr, Deputy-Speaker: Is it

Aeles=

sary?
Shri C. K. Bhattacharyya: You
have allowed many others. We might

put forward a different view.

This is a resolution moved by my
hon. friend, Shri Sonavane. The hon.
Minister of State of Home Affairs has
suggested an adjournment of the dis-
cussion, There is no attempt to shut
out discussion; there is no attempt tu
deny any opportunity to any side or
to any Member to have his say on this
resolution. This is only a formal
question of postponing the discussion
to another date. It is not unusual in
this House that discussion on resolu-
tions and bills is adjourned. The
House accepted adjournment of dis-
cussion even on the important Bill of

Shri Prakash Vir Shastri. So, it is
not an unusual proposal that the
Home Minister has made. So, let us

accept the proposal as something usual
and routine, It is nothing more than
a routine matter. Opportunities still
remain, and the discussion is still
open. There is no hush-hush policy
anywhere. Nobody has said that the
discussion on the resolution be shut
out. Therefore, the proposal of the
Home Minister may be accepted as a
routine matter,

Shrimati Savitri Nigam (Banda):
Asg it is a very ticklish and a very
delicate question, g discussion in this
House is bound to open the floodgates
of controversy, and therefore there
is no harm in aeccepting the proposal
moved by the hon, Home Minister.
This is not avoiding the guestion, but
making an effort to solve the whole
problem in a very amicable way,
which may not cause any heartburn
or controversy. So, I would appea!
to the House not to be guided by emo-
tions, but to accept this proposal
coolly.

Shri P. R, Patel: I do not under-
stand why this adjournment is sought.
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[Shri P. R. Patel]

After all, Parliament has taken deci-
sions on many delicate questions, and
we, Members of Parliament, under-
stand our responsibilities, We know
how far to speak, and how far not to
speak. In this case, I am afraid that
justice will not be done to other parts
of the country. I wish that this mat-
ter is dicussed in the House, so that
we may know the facts of the case,
and then any decision may be taken.

Shri Kapur Singh (Ludhiana): May
I say a word of protest against the
manner in which some hon. Members
have dealt with this question, parti-
cularly the speaker who has just
spoken. He wants us to be precluded
from the discussion I want to make
my position clear, T would not oppose
a motion for adjournment on the
grounds which have been mentioned
by the hon. Minister, but this hon.
Member wants to preclude ug from
discussion on this ground that the
question is delicate, and that, there-
fore, this Parliament is not fit enough
to discusg it. Against thig I protest,
and I therefore say that the question
should be discussed.

= STETIET A A § (AU

Shri S. M. Banerjee:
indefinite period?
clarify.

Is it for an
Let the Minister

Mr. Deputy-Speaker:
will operate,

The rules

The question is:

“That the debate on this resolu=
tion be adjourned.”

The motion was adopted.
15.13 hrs.
RESOLUTION RE. GOA

Shri Alvares (Panjim): I %eg fo
move . . .
Mr. Deputy-Speaker: Your resou-

tion is barred.
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Shri Alvares: The resolution can-
not be barred.

Shri Shivaji Rao S, Deshmukh (Par-
bhani): I rise on a point of order.

Before you glve any ruling that
the resolution ig barred, I beg of you
to consider that the resolution is not
on the same subject, and that it does
not deal with the same matter. Not
only the wording is different, but the
subject matter is different,

The Mover specifically wants the
attention of this House and the coun-
try to be directed to the results of
Goa's election and urges the imme-
diate merger of Goa alone, while the
resolution moved by Shri Sonavane
basically deals with the issue of natio-
nal integration and says that as a
means to national integration it is
essential that Government should take
necessary steps, particularly in regard
to the merger of the Union Territoris
of Goa and Nagar Haveli in Maharash-
tra, Pondicherry in Madras and
Daman and Diu in Gujarat, before the
next General Elections.

The subject matterg of the two
resolutions are different, and there-
fore this resolution is not barred.

Shri Nath Pal (Rajapur): May I
respectfully invite your attention to
the resolution which stands in the
name of Shri Peter Alvares?

Though there are similar words ap-
pearing in the two resolutions, the
essential content of Shri Alvares's re-
solution is different from that which
the House has just agreed to adjourn
consideration of.

Whereas an incidental effecet of the
earlier resolution is the merger of
Goa, it is the main purpose of this re-
solution and not an incidental effeci,
and it wants it to be brought about
on the basis of the verdict of the elec-
torate, The resolution gets barred
only if the two resolutions are jden-
tical. Here, T beg to state for your



